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Surya Pharmaceuticals Ltd.
SECTION OF THE COMPANIES ACT: 237(b)
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Ld counsel for the petitioner again states that on account of lengthy reply and
additionally on account of sickness of the main counsel, rejoinder has not been filed.

2. The matter is listed for arguments on 26.9.2016.

3. However, one last oppoftunity is granted to file rejoinder a week before the adjourned
date with a copy in advance to the counsel opposite. Ifthe rejoinder is not filed within the time
granted, then the rejoinder shall not be taken on record.
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:---"-;

29rn August, 2016
(P.K. SUD)

PRESIDENT

(S.K. MOHAPAT


